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SHRI R. D. GATTANI: I introducef
he Bill.

NATURAL CALAMITIES MITIGA-
T1ON COMMISSIONS BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move for leave to
introduce a Bill to provide for 'the
establishment of a commission for the
purpose of mitigating the natural cala-
mities and to provide relief to the
sufferers dut to these calamities,

MR. CHAIRMAN: The ques‘ion is:

“That leave be granted to intro-
duce a Bill to provide for the estab-
lishment of a commission for the
purpose of mitigating the natural
calamities aad to provide 1elief to
the sufferers due to these calamities.

The motion was adopted

SHRI P. RAJAGOPAL NAIDU: I
introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL.*

(Amendment of article 19, eétc.)

o wwt  Tay (wrege) ¢ & wEE
F7a ¢ 6 WA & dfqua &1 A Eme
F@ aw faams # qUAAOE FW R
mafa & 91

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted

o www twg : & faduw &1 qOEdT-
fom waar

OW SLAUGHTER PROHIBITION
) BILL,*
¥0 el fg (WFgY) ¥ SEHE
s ¢ ofe ot g W wfasy §T &
g F@ AWM faugs @ qenfed
& A waafa @ 9@
MR. CHAIRMAN: Motion moved:

“That leave be granted to intro-
duce a Bill to provide for prohitition
on killing of cows.”
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SHRI G. M. BANATWATILLA (I'on-
nam): Sir, I rise to oppose the intro-
duction of this Bill prohibiting the
slaughter of cows. I do undesstand that
this is a stage where the Bill is being
introduced. I would, therefore, be very
brief. I will confine myself only to the
constitutional invalidity of this Bill as
also to the fact that it is not within
the legislative ccmpetence of this House
to enact such a Bill. There are other
aspects of this measure whi:h is
being pfoposed: However, all those
aspects can be taken into consideration
if and when the Bill reaches the later
stage of discussion. I will, therefore,
be confining myself only to this pre-
liminary objection,

Clause 3 of the Bill says:

“No person shall kill or cause to
be killed a cow for any purpose or
at any place in India.”

There term ‘cow’ is defined in clause
2(b) as—

“ ‘cow’ includes he-calves, she-
calves, bullocks and bulls.”

We, therefore, find that “y including
bullocks and bulls in the definition nf
‘@ow’ a total and blanket ban is sought
to be imposed on the slaughier of bo-
vine population and this, I submit, is
in violation of the Constitution.

Sir, T do understand that Article 48
of the Directive Principles has Leen
relied upon by the hon. Mcmber. 1
quote Article 48:

“The State shall endeavour to
organise agriculture and animal hus-
bandry on modern and scientific
lines and shall in particular, take
steps for preserving ani improving
the breeds, and prohibiting the
slaughter, of cows and calves and
other milch and draught catiie.”

It is, therefore, extremely clear that
Article 48 does not envisage any total
or blanket ban on the slaughter of any
of ths species of bovine population.
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What is envisaged is prohibition of
slaughter of those animals which .are
presently or potentiaily capable of
yielding milk or being worked as
draught cattle, But here a blanket ban
is imposed. Even such bill and bullocks
ang such cattle which are asa\ess, can-
not be slaughtered. Therefore I submit
that the Bill is outside the scope of
Article 48.

I do realise that during tho Emer-
gency the Directive Principles got pre-
cederce over articles 14, 19 ang 31 in
the Chapter on Fundamental Rights.
But here even though there is a slight
difference in the law as it stood before
the Emergency, and as it stood as a
resull of the amendment during the
Emergency, even though 1 may not be
able 4u rely today on article 19 and say
that a total ban on the glaughter of
bovine cattle would affect the {rade
and profession of certain classes of
peoplc even though it may be difficult
to advance that argument yet, how-
ever, about the very spirit of article 48
we are extremely clear.....

ot wiw ST Tt (agET) o g
mea, @ 9t fegwwa &1 qaer W@ E
IR arge wrge wT faqr | ww feewwa
®TT &Y Ig MO F R E |

SHR! G. M. BANATWALLA: Try
to urderstand and do not land the
count.y into difficulty, You hsve not
yet followed the points. Many things
are yet to come.

Th yefore I am submitting that
article 48 itself does not envisage any
total or blanket ban upon slaughter.
I wiil rot go into all those cases that
‘have come up before the courts and
decis'rns taken. I will on.; in brief
refe; to the Secong Editiu. of H N.
Seervai’s book Constitutional Law
where, after examining the whole
rosition he states, at paze 1044:

“Having regard to tke purpcces
for which it was obviously recom-
mended, it did not extend”

~it means article 48—
“to cattle which at one time were
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milck or draught but ceased to be
ag such.”

Therefore, the law on the point is
extremely clear, There are several
judgments available, and this point has
become very clear that there cannot
be a total and blanket ban whatsocever
on the slaughter of the bovine popula-
ion. Here the very spirit of the Consti-
tution is being trampled upon, because
the people are being denied the food
that they can have, through a total and
blanket ban. One can understand from
the provisions of article 48, which
deals with preservation of cattle and
breeding of cattle on scientific lines
and all that, that there may be some
resirictions on the slaughter of milch
or draught cattle, so far as they are
useful,

Mr. second point is with respect to
the fact that this House does no have
competence to enact this Bill, and it
arises from article 25. The Bill, as it
is before us, has no provision whatso-
ever granting any exemption with
respect to sacrificial slaughter. 1t,
therefore, is in violation of article 25
also, which provides for the ireedom
of conscience and religion and so on.
I, therefore, submit that this particu-
lar Bill violates the provisions of the
Constitution, it violates ang is contrary
to the need of the poor people of our
country to have healthy food, it also
contravenes. ......(Interruptions).

qwTafe AR uTT 9¥ I9 A | A 6D)-
TINA  FAAIFT FT AR & | WA WiEE-
qwe & F9 arenf g

SHRI G. M. BANATWALLA: A ban
is sought to be placed on the slaughter
of not only cows, but also calves, bulls
and bullocks, Therefore, it is violat-
ing the provisions of the Constitution.
So, at least on this limited issue I
oppose the introduction of the 3Bill
There are various other aspects which
can te gone into if this Bill comes
up to the other stage of discussions.
YHowever, if yoa are not in a positien
to rule out the Bi'l, then at least I
appeal to the h-n. Member to withdraw
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this measurz or else I ap;oul ty 1his
House to iuke cognizance of the (cn-
stitution and :o refrain from proceed-
ing with it or giving leave for intro-
duction.

SHRI HAR] VISHNU KAMATH
(Hoshangabad): Sir, I am on a roint
of order. I presume that my hon.
friend, Shri Banatwalla, has raised
this point under proviso to Rule 72 on
the groung that the Bill
initiates legislatives outside the legis-
lative competence of the House. Now,
Sir, the rule empowers you to permit a
full ciscussion thereon, I mean, the
proviso. So I would like to urge you to
give me only a cuple of minutes to put
forth the arguments against the plea
that has been made by the hon. friead.

Sir, you will kindly see Articie 48

of the Constitution. There are three
words used in that Article and they are
‘preserving’, ‘improving’ and ‘nrohibi-
ing’—preserving and improving the
breeds, and prohibiting the slaughter
of cows and calves and other milch
and draught cattle. Now, Sir, my hon.
friend Dr. Ramji Singh’s Bill visualises
a ban on the slaughter of cows—under
‘cows’ he has included he-calves, she-
calves, bulls and bullocks. Now, Arti-
cle 48 itself refers to cows ang calves
and ‘calves’ means both genders, He
cannot exclude one gender. ‘Calves’
means he-calves and she-calves, and
the article refers to other milca and
draught cattle. Bulls and bullocks are
draught cattle. They are used for
agriculture and for transport also in
our country. So, tnese also come under
the categoryr of milch and draught
cattle, That is the point and that mili-
tates against the plea made by my hon,
friend.

One last word. The Bill which is
sought to be introducedq by my hon.
friend, Dr. Ramji Singh is a Bill ‘o
amend the Constitution. That is the
main point. It seeks to amend this
particular. Article 48 if neeq -be.

SHRI G. M. BANATWALLA: No,
no. It s not like that. It is not a
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Constitution (Amendment) Bill, It is
another Bill.

SHRI HAR] VISHNU KAMATH:
Which one?

MR. CHAIRMAN: He ig on iiem No.
6, not 5.

SHRI HAR! VASHUN 'KAMATH :
All right. Then that ‘point I won't
make. But the other point which y
have made is.., : '

MR. CHAIRMAN: I: think you have
made that point. , ’

SHRI HARI VISHNU KAMATH:
Article 48 itself visualises g ban on
the slaughter of cows and calves and
bullocks and bulls, which are envis aged
in the Bill sought to be introduced by
Dr. Ramji Singh ang it doeg not vio-
late the Constitution at all and there-
fore, it is within the competence of this
House, .

&t WA AT wea ( faeelt w13) © & o wTAw
FQUETETFWATE | § G90aT § i eaagT oy
FERE A g frm R A T fr &w
T a9 F7 g ¢ | fafew me w3 fr o
& A o g avg qrar amk o ww g,
TA-IATR qQ G FACE AT qEAT @ 1 0T 0
THTHE FTlT AT AEY § | € 7. F oy oy ok
21 # o Tt feg Y qwrd 2T e ag Ay
faw arg & 1 AR 2w A} WA B 7T A

S RA R SAASRI UL )
& uw wa & 2 3 Trfed o

st oy saT et (Omt) ;g @
frafarel & aga ogd @ Tafee fafqoes &
e

o wrrr A g Al

SHRI G. M. BANATWALLA: Oy
a point of order. Now the hdn Meth-
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{Shri G, M. Banatwalla]
bers are going into the economic and
social and other questions. I never
raised a question on that. I am chal-
lenging only the competence of the
House, because we have other argu-
ments on those points.

off wywr wamy vt :  sfau &
25 % wTTe wreTE ¥ A W gz A g
1 & worwe § 66 9w o o Wi 9aE A Wl
¢ 0 ot ot aetaeslt qond fe 9w @ W
& T a1 &« 47 AAw 6 S 5@
N wr afRA wR Fr gz AT wrEAE )
R ford Wit o & 37 % avaew & AN
AT §, 9 ® WTET I 6 A g e

W
47 2s

v

]
13

MR, CHAIRMAN: As everybody
knowis, when objection jwas 'taken
yesterday the Speaker said ne could
not give a ruling. It is the practize of
the Lok Sabha that the Speaker does
not give any ruling on the point whe-
ther g Bill is constitutional and with-
in the competence of the House or not.
The House also does not take a deci-
sion on the specific question of the vires
of the Bill. It is open to Members to
express their views in the matter and
address their arguments for and;
against the vires Members take this
.aspect into consideration in voting on
the question of introduction of the
Bill or on subsequent motions on the

Bill

Only two points have been raised,
whether this violates article 25 or gnes
against the directive princimsles con-
taineq in article 48. These are the only
two points on which light may be
thrown, taking not more than one
minute,

SHR] C. K. CHANDRAPPAN (Can-
nanore): I would like to confine my-
self to the legisiative competenge cf
-#h@ House. The question that we have
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to consider is whether Article 48 of
the Constitution visualises 3 klanket
ban on the slaughter of cows, as it
wag defined in the Bil] by Dr Ramji
Singh.

MR. CHAIRMAN: I think it is not
necessary to state a proposition re-
garding problems.. Yoy please come
to your point.

SHR] C. K. CHANDRAPPAN: In my
view, in the Bill for which leave of
introduction is now sought, the suther
of the Bill seekg a complete ban, which
goes against the spirit of Article 14.
Another point is, the very Preamble of
the Constitution considers that our
Republic is a secular Republic, where
various people having faith 1n Cdiffe
rent religions ang having no faith in
religions all are living together. A
legislation that we are trying to enact
should no$ go against the secular
character of our Republic,

AN HON. MEMBER It does not go.

SHRI C. K. CHANDRAPPAN: It
does go. That is why I first raised the
question of Article 48. Certain protec-
tion is necessary for scientific breed.
ing and development of cattle popula-
tion.

MR, CHAIRMAN: Let there be no
repetition.

SHRI C. K. CHANDRAPPAN: I am
drawing your attention to the pream-
ble of the Constitution. It is mairly
from a religious consideration that it
goes against. .

o wit wrw (faoT) : ERrEhE e b

SHR] C. K. CHANDRAPPAN: Eco-
nomic question is taken care -of by
Article 48, When we speak of a blan-
ket ban, behind the back of it, we are
speaking about a religious considera-
tion.

AN HON. MEMBER: Not at ail.

SHRI C, K. CHANDRAPPAN: You
deny jt. But I do not concede. (Inter-

ruptions)
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MR. CHAIRMAN: I think one should
not go into these thing. You come to
law point, ’

(Interruptions)

SHR] C. K. CHANDRAPPAN: | am
only addressing the Chair. I am not
trying to contradict their view point.
The paint is, in the object of the Bill,
it is stateq that there is a religious
aonsideration, When that' consideration
comes, it goes beyond what ig visua-
lised jn Article 48 and it goes against
the very spirit of the Constitution, 1t
goes against the secular character of
the Indian Republic, which is visualised
in the Indian Constitution. It is for
that reason that I request the iInuse
not to grant leave for introductfion of
this Bill.

Wt otw wem @it . awfa. ada,
ot 9 agw wrf Y, AL wmiAT @ feag A
v fadggs w1 @ ¢, ag sfaaw § wrw
Ryt §, SER AET A | 48 "TOA
oW ¥ HWT K GIE57, @@ IAT W &
AU AR IS H a1 SR ar ) W)
W dwqa 27 JrE! I Wi 37 e fed w
WA ¢, T aR & {99 g g v frel
ﬁﬁnmfﬁwﬁn’tmuﬁtﬁ
W g e Amd W wy w
#fagm & arfas gfeesior & ag smw @Y
@ ™ ¢, afew wifor gfesim § @ o
wn T g wwien W fadns w e
@ ® AAAT agew wfgwrr &

oo Tt fag : awfa W@, &
AAAG FAaaTT &7 JuFa § fF IR
& faw g2 w=i w #2271 ag A faw §, wTE
wid § W1 IR § I fawn e wfew

w g 48 F ¥w #7 fadw &1 & wyrAr AV ¥V
gimee # sz A.IL.R. 1958, S.C.
uareshy vs. State of Bihar. %
fazwa & qgar g |

;S
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“We have reacheq the conclusion—

(1) That 5 total ban on the sigugh-
ter of cows of all ages and calves
of cows ang calves of she bufallces,
male and female is guite reasongble
and valid and is in consonance with
the directive principleg laid dowm in
art. 48
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SHRI. C. K. CHANDRAPPAN: That
is one part of it.

“The Lok Sabha today rejected
by 62 voteg to 11 a private member’s
Bi]] seeking to prevent cow slaughier
in the country after Mr. Sher Singh
gave an assurance.”

T 98T %EAT AR & F wfqamA a sro 48
T EEE &, @7 giw B W g §, A
T AT 36T W A 8, SYe-RWT @
6 fawr agi w1 WET X W A A I
¥ wa ® a4 sy g1 oy fafede v @
w7 &1 A dgwT wEr g, @ 4] e
ag Fg {6 o< #13 we dgET A QA
FTEEgNT B S F @ @ @y J@
# #fce & 7€ 7T TR, €T &Y wwA §
o FAT AATAATST @TEW 9gH HEA, qgi Ty Y
& 73 FT AN S g a9 A 7 £ qwd
E——

“The cow is a poem of pity and a
personification of innocence. Sh. ig
mother to millions of Indian man-
kind.”

This is what Gandhiji said. Nehru
was the champion of socialism. Seo,
Pandit Nehru said:

“Religion apart, emotion apart and
sentiment apart, for economic reanns
and for other substantial reasons, it
is important for that to be preserved
and for that to be improved.”

N pade W ) FTHA AR |

Even the Directive Principles of aur
Constitution, under Article 48, enjoin
upon ug to prohibit the slaughter of
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w10 Tt firg)
cow and calves,
Court has said:

“The slaughter of cows for food
is repugnant to their (Hindus) no-
tions and this sentiment in the past
even led to communa] riots.”

Even the Supreme

& o g wwan g feodt wred fasnn
ik W IAre w3 @ & o wafie g e
¢ fir xATETen wTEw woAT @wdw & gw
% § favarg <@ §, 9 QIUHT AW
ﬁﬁaﬂﬁmeﬁ&wﬁ@mm@
R | & @ HI O T FA E, W
aft & wwaT £

MR, CHAIRMAN: Now, the ques-
tion is:

3

“That leave be granted to intro-
duce a Bil] to provide for prohibition
on killing of cows.’

The motion was adopted.
oo weitfag: & faduw 1 g
Lac i A

MR. CHAIRMAN: The Bill is now
introduced,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

tomwﬁfuz:(w):#m
s g frwrw @ fau s AR ETET w@
;1; ® goETfa F0 w1 el &
\

MR. CHAIRMAN: The question is.

“That leave ‘be granted to intro-
duce a Bil] further to amend the
Constitution of India”.

The motion was adopted.

o ot fog : & fadww B o
w;ﬁvm:‘n,

H.
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PARLIAMENTARY INTEGRITY
COMMISSION BILL*

wno st g (ammeqY) - & e
mgﬁwumm)m ® A
aqT Iq% fawwl &1 9w vk AR
fadgw &1 quenfor &3 & wqufa g

MR. CHAIRMAN: The question is:

“That leave be granted to intre-
duce a Bill to provide for ihe consli-
tution of a Parliamentary Integrity
Commission and matters incidental
thereto,

The motion was adopted.

oo wwon fag: 7 fardas Y guoenfea
@t g

FREEDOM OF RELIGION BILL*

st ww wem @i (TEeE) ;0 #
sery wET g fe ow ey & rﬂuﬁﬁ

Wmmmmzw
mmw!ﬁr&aw Iu®
faeal &1 I9Ew FR AH ﬁrm

#t grenf F@ A wgafa & oond

SHRI G. S. REDDY (Miryalguda) :
I oppose the Bill. T have given notice.

MR. CHAIRMAN: Yes, but not in
time, I have come to know.

SHRI G. S. REDDY. I gave notice
yesterday.

SHRI C. K. CHANDRAPPAN (Can-
nonore): He gave npotice yesterday;
and these people are trying to flout
the Constitution every day!

MR. CHAIRMAN: Of course, you
have intimated, but it was not &n ob-
jection,

Now, the question is. .. ° '
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